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BEFORE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH
NEW DELHI
Original Application No. 529 of 2023

IN THE MATTER OF
Dr. Sharad Gupta ...Applicant
Versus
Union Of India & Ors. ...Respondents
INDEX
S.NO. PARTICULARS PG.NO.
B AFFIDAVIT BY THE CHIEF CONSERVATOR OF FOREST, 13 |

WILDLIFE WESTERN CIRCLE, KANPUR, UTTAR
PRADESH IN COMPLIANCE OF THE ORDER DATED
07.01.2025

) ANNEXURE 1: TRUE COPY OF THE LETTER NO. 2097/10- |, .=
1(COURT CASE) LUCKNOW DATED 05.02.2025 HAS BEEN :

ANNEXED HEREIN AS ANNEXURE 1.

3 ANNEXURE 2: TRUE COPY OF THE NOTE SHEET AND

LETTER NO. 1337/23-1(E.S.Z.) DATED 25.01.2025 HAVE 16-17
BEEN ANNEXED HEREIN AS ANNEXURE 2.

4 ANNEXURE 3: TRUE COPY OF THE LETTER NO. 1340/23-1 18-19
(E.S.Z.) DATED 25.01.2025 HAS BEEN ANNEXED HEREIN AS
ANNEXURE 3.

5 ANNEXURE 4: THAT THE LETTER NO. 20

S07/LOWER/KEETHAM DATED 31.01.2025 HAS BEEN
ATTACHED HEREIN AS ANNEXURE 4.
6 ANNEXURE 5: THAT THE LETTER NO. 1608/MINERAL 21
ASSISTANT/2024-25 DATED  05.02.2025 HAS BEEN
ATTACHED HEREIN AS ANNEXURE 5.

- ANNEXURE 6: THAT THE LETTER NO. 1091/0G-649/2025 2
DATED 29.01.2025 HAS BEEN ATTACHED HEREIN AS
ANNEXURE 6.

ANNEXURE 7: THAT THE LETTER NO. 6393/22-1 DATED 23
07.02.2025 HAS BEEN ATTACHED HEREIN AS ANNEXURE 7
* \ANNEXURE 8: LETTER NO. 6623/22-1 DATED 11.02.2025 HAS 24
““I\BEEN ATTACHED HEREIN AS ANNEXURE 8.
FANNEXURE 9: TRUE COPY OF LETTER NO. 15

./ L 313/P.N/D.V.V.NL/TECH. DATED 12.02.2025 HAS BEEN
'/ +1 /ANNEXED HEREIN AS ANNEXURE 9.

““J ANNEXURE 10: TRUE COPY OF THE LETTER NO.
5077/D.LP.E.D.C(AGRA) DATED 07.02.2025 HAS BEEN
ANNEXED HEREIN AS ANNEXURE 10.
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12 ANNEXURE 11: TRUE COPY OF THE LETTER NO. 1484/23-1 27
DATED 12-02-2025 HAS BEEN ANNEXED HEREIN AS
ANNEXURE 11. |

Filed Through:-

) )9‘1/
Bhanwar Pal Singh Jadon
Standing Counsel,

DATE: 13.02.2025
PLACE: NOIDA State of Uttar Pradesh
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harsh vardhan singh rajawat
DATE: 13.02.2025
PLACE: NOIDA
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.\ BEFORE HON’BLE NATIONAL GREEN TRIBUNAL,
‘ PRINCIPAL BENCH, NEW DELHI
Original Application No. 529 of 2023

IN THE MATTER OF

Dr. Sharad Gupta ; “ = ,_ @% ...Applicant
Verst SRADES”

Union Of India & Ors. ...Respondents

AFFIDAVIT BY THE CHIEF CONSERVATOR OF FOREST, WILDLIFE

WESTERN CIRCLE, KANPUR, UTTAR PRADESH IN COMPLIANCE OF

THE ORDER DATED 07.01.2025

MOST RESPECTFULLY SHOWETH:

I, N. Ravindra, aged about 57, S/o Shri M. Narasimhaiah, presently
posted as Chief Conservator of Forest, Wildlife Western Circle,
Kanpur, Uttar Pradesh, the deponent, do hereby solemnly state and

affirm as under: -

1. That | am above-mentioned answering Respondent, and | am
filing the present Affidavit. That the Deponent is well

__conversant with the facts and circumstances of the instant case

Q/

Relha Arora
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<< and is competent to swear this Affidavit.
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2. That the Deponent has read and understood the contents of

the present Affidavit. The averments made in the affidavit

which are not specifically admitted hereunder must be

considered to have been denied by the Deponent.

3. That in the present Original Application No. 529/2023, the

Hon’ble National Green Tribunal was pleased to pass the order

dated 07.01.2025 from which the operative part has been

given as under:

6
o e S Vi

R o
R .'.) :u' 1': {1 ."4‘ I 'Om
Adv. & Notan

2001

“10. With regard to remaining land, it is said that it is not
15.415 hectare but actually 14.50 hectare and for this
purpose draft notification under Section 18 of WP Act,
1972 has been issued on 27.12.2024.

11. However, no timeline has been mentioned in the said
action taken report as to when final notification shall be
issued in respect of 14.5025 hectare of land for which
notification under Section 18 has been issued on
27.12.2024.

12. Learned Counsel appearing for the State said that he
may be allowed three weeks’ time to file an affidavit to
place on record the timeline for issue of final notification

in this regard.

otzry :
M‘!d‘ hg- ot "I'\"" .’” ) India V
Regd. No. S{7¥)
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15. Learned Counsel for the State, however, could not

dispute with regard to prohibited activities, within

prohibited area of notified reserve forest/wildlife

sanctuary or bird sanctuary or within the prohibited eco-

sensitive zone thereof, cannot be allowed to be continued

but in this regard, nothing has been placed on record. He

said that he may be allowed time to place on record said

facts also.

16. Additional affidavit may be filed by State of UP within

one month giving details of all aspects as noted above.”

4. It is submitted that in compliance with point 12 quoted above

from the order dated 07.01.2025 of this Hon’ble Tribunal, the

detailed timeline was disclosed vide letter no. 2097/10-1(Court

Case) Lucknow dated 05.02.2025 of the Principal Chief

Conservator of Forest, Wildlife, Uttar Pradesh, Lucknow,

addressed to the Principal Secretary, Environment, Forest and

Climate Change, Section-4, Uttar Pradesh Government,

Lucknow. That this timeline was concluded for issuing the final

notification for the 14.5025-hectare area under Section

26A(1)(a) of the Wildlife (Protection) Act, 1972 is as follows:

Date

Description

20-01-2025 to

Time required for the proceeding
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20-10-2025

under section 19 to section 22 of the
Wildlife (Protection) Act, 1972 of
14.5025 ha of Soor Sarovar Bird

Sanctuary, Keetham, Agra.

21-10-2025
21-04-2026

to

Time required for the proceeding
under section 24 to section 25 of the
Wildlife (Protection) Act, 1972 for
14.5025 ha of Soor Sarovar Bird
Sanctuary, Keetham, Agra.

22-04-2026
22-10-2026

to

Time required for the study of
records and survey of the 14.5025 ha
area of Soor Sarovar Bird Sanctuary,
Keetham, Agra and preparation of

field book, map and proposal.

23-10-2026
26-12-2026

to

Time required for the examination of
the field book, map and proposal for
final notification of 14.5025 hectares
of Soor Sarovar Bird Sanctuary under
26A of Wildlife
(Protection) Act, 1972. Dispatch of

section the

the  proposal from Deputy

Conservator of Forest level, after

which, review and dispatch of

Yy
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proposal from CCF Wildlife Western,

Kanpur, Uttar Pradesh level.

5 27-12-2026 to | Review and dispatch of the proposal
27-01-2027 from the Headquarters, Forest, Uttar
Pradesh, Lucknow.
/o =—=UIN\6 |28-01-2027 to|Final notification under section

28-04-2027 26A(1)(a) of the Wildlife (Protection)

Act, 1972 by the Government.
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True copy of the letter no. 2097/10-1(Court Case) Lucknow
dated 05.02.2025 has been annexed herein as ANNEXURE 1.

. It is submitted that in compliance with points 15 and 16 of the

order dated 07.01.2025 of this Hon’ble Tribunal, a meeting of
the Monitoring Committee for the notified Eco-Sensitive Zone
(ESZ) of the Soor Sarovar Bird Sanctuary was organised on
21.01.2025. That in the said Notification of ESZ in Soor Sarovar
Bird Sanctuary, list of prohibited activities in the ecologically
sensitive zone has been clearly and elaboratively mentioned.
That vide letter no. 1337/23-1(E.S.Z.) dated 25.01.2025 the
Deputy Conservator of Forest, National Chambal Sanctuary
Project, Agra has issued the Minutes of Meeting of Monitoring
Committee.

True copy of the note sheet and letter no. 1337/23-1(E.S.Z.)

b
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dated 25.01.2025 have been annexed herein as ANNEXURE 2.

6. That the prohibited activities mentioned in the Notification of

ESZ in Soor Sarovar Bird Sanctuary, Agra have been given in the

table below for the convenience of this Hon’ble Tribunal:

S. PROHIBITED ACTIVITY OFFICE/DEPARTMENTS
NO.
1. |Commercial Mining, Stone | Senior Mining Officer
Quarrying and Crushing
) Units
2 Setting of Industries causing | R.O Pollution Control
=} Pollution Board
Establishment of Major DVVNL and Irrigation

Hydroelectricity Project

Department

4. |Use, Production or R.O Pollution Control
Processing of Hazardous  Board
Substances
5. |Discharge of Untreated R.O Pollution Control
Effluent in Natural Water | Board
Bodies or land area
6. | Setting up of new Saw Mill |Prabhagiye Nideshak,
Q:LC/:\) Samajik
& P‘fb P Vaniki, Agra
M. it g Z@/
Regd Yo
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7. | Setting up of Brick kiln R.O Pollution Control
Board

8. | Commercial use of Firewood | Prabhagiye Nideshak,
Samajik

Vaniki, Agra

7. 1t is important to note here that letter no. 1340/23-1 (E.S.Z.)
dated 25.01.2025 from the office of Deputy Forest
Conservator, National Chambal Sanctuary Project, Agra was
addressed to the following namely:

. » Managing Director, Dakshinanchal Vidyut Vitran Nigam
(D 7\ Limited, Agra.
/ { >\ Divisional Director, Social Forestry Division, Agra.

> Executive Engineer, Irrigation Department, Agra.

» Regional Officer, Uttar Pradesh Pollution Control Board,
Agra.

» Deputy Commissioner, District Industries Centre, Agra.

» Mining Officer, Agra

That this letter was written to the officials mentioned above to

give information about the prohibited activities in the notified

ESZ of the Soor Sarovar Bird Sanctuary. Pursuant to the

s
f}'; _instructions issued by the District Magistrate, Agra, the

- aforementioned officials were directed through this letter to

i ' ' ) R} 3
A - A
?-“v"na- ¥ e - ‘_\/:\J\ /
Regd
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submit a compliance report confirming that no prohibited
activities are ‘being permitted or taking place within their
jurisdiction, in adherence to the order of the Hon’ble Tribunal.
True copy of the letter no. 1340/23-1 (E.S.Z.) dated 25.01.2025
has been annexed herein as ANNEXURE 3.

8. It is germane to mention here that the concerned departments
of the Government which are directly connected to the matter
at hand and were given instructions of compliance by the
District Magistrate, Agra have sincerely and seriously taken
cognizance of the issue raised before the Hon’ble Tribunal.
That in compliance of the instructions received, these
concerned departments have submitted compliance reports
elaborating the strict measures taken by them respectively to
ensure that no prohibited activities are being carried out within

—f-\ the notified ESZ of the Soor Sarovar Bird Sanctuary. That in light

’ . ’6‘f\the same, the following compliance reports have been
% f .."'”'_ AL

1_/ f ) ta \“\
|~ & riﬁlved from those departments:

;‘{\‘J‘

PLIANCE REPORTS OF CONCERNED DEPARTMENTS:
\,/G M

'.x[ ,.’

e Office of the Executive Engineer, Lower Block, Agra

@ﬁ(/\ Canal, Agra: That vide letter no. 507/Lower/Keetham

,\ Wk ", dated 31.01.2025, it has been confirmed that this

Mid. H.Q.Luc J.P. ) India
Regd. No. 31(7 «;Z'Jdepartment is not carrying out any prohibited activity

1) 2) 25 20/
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within the notified ESZ of the Soor Sarovar Bird Sanctuary,
Agra.

That the letter no. 507/Lower/Keetham dated 31.01.2025
has been attached herein as ANNEXURE 4.

o Office of the Senior Mining Officer, Agra: It is submitted
here that vide letter no. 1608/Mineral Assistant/2024-25
dated 05.02.2025, confirmation had been that no mining-
related permissions or consents have been granted within
the notified ESZ of the Soor Sarovar Bird Sanctuary, Agra.
That the letter no. 1608/Mineral Assistant/2024-25 dated
05.02.2025 has been attached herein as ANNEXURE 5.

e Office of the Regional Officer, Uttar Pradesh Pollution
Control Board, Agra: It is important to mention here that

confirmed compliance had been received that no

/ ge{mlssmn has been granted for the establishment or
*/ : :‘-f-‘:'\"‘\

folta ) fmansmn of any polluting industry within the notified ESZ
C \ e

\,,5 : d?/ the Soor Sarovar Bird Sanctuary, Agra. That this

N (\‘T‘T‘.’ >
- ;«TV,C information had been received vide letter no. 1091/0G-

649/2025 dated 29.01.2025 from the Regional Office,
L UPPEB.
2= .
& That the letter no. 1091/0G-649/2025 dated 29.01.2025

Rk Arord
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has been attached herein as ANNEXURE 6.

Office of the Divisional Director, Social Forestry Division,
Agra: It has been confirmed vide letter no. 6593/22-1
dated 07.02.2025, that no new sawmills have been
established within the notified ESZ of the Soor Sarovar
Bird Sanctuary, Agra. It has also been confirmed vide
letter no. 6623/22-1 dated 11.02.2025, that commercial
use of firewood is prohibited (except as otherwise
provided) as per the applicable law within the notified ESZ
of the Soor Sarovar Bird Sanctuary, Agra.

That the letter no. 6593/22-1 dated 07.02.2025 has been
attached herein as ANNEXURE 7 and letter no. 6623/22-1
dated 11.02.2025 has been attached herein as
ANNEXURE 8.

/‘o Offlce of the Superintending Engineer, Dakshinanchal

ldyut Vitran Nigam Limited (DVVNL), Agra: It is

s \
= N ‘s
A

:lp/ertment to note here that vide Iletter no.
<¥7/313/P.N./D.V.V.N.L./Tech. dated 12.02.2025 from the
1 office mentioned above that no new projects of the
rord. Electricity Department have been established under the

)t -;"’1T_ﬁ<‘5tified ESZ of the Soor Sarovar Bird Sanctuary, Agra.



398

i1

True copy of letter no. 313/P.N./D.V.V.N.L./Tech. dated
12.02.2025 has been annexed herein as ANNEXURE 9.

e Office of Deputy Commissioner of Industries, District
Industry Promotion and Entrepreneurship Development
Centre, Agra: That vide letter no. 5077/D.1.P.E.D.C(Agra)
dated 07.02.2025, this office confirmed that they have no
role to play in the Prohibited and Regulated activities
within the notified ESZ of the Soor Sarovar Bird Sanctuary,
Agra.

True copy of the letter no. 5077/D.I.P.E.D.C(Agra) dated
07.02.2025 has been annexed herein as ANNEXURE 10.

9.1t is also submitted that compliance reports received from
concerned departments, have been communicated to District
Magistrate, Agra vide letter no. 1484/23-1 dated 12-02-2025 of
',_ﬁ./%f\_;(—‘;ge\puty Conservator of Forest, National Chambal Sanctuary

7 Project, Agra.

- FRANR },‘ =
pit P ".f?;;‘gffdéfvt}opy of the letter no. 1484/23-1 dated 12-02-2025 has
GO\ e Jja/
NG lb,e_/jefly/annexed herein as ANNEXURE 11.
P e . S P
N { \

10. It is pertinent to mention here before this Hon’ble Tribunal

S
,?i‘??é(/‘with highest respect, integrity and humility that this matter at
X e

Rekha Arorad
5 . ./
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hand has been duly considered and taken up by the deponent
with utmost sincerity and seriousness looking at the grave
nature and importance of the matter. It is further submitted
that all the compliances mentioned above have been done
under the supervision of the Principal Chief Conservator of
Forest, Wildlife, Uttar Pradesh, Lucknow and the Monitoring
Committee of notified ESZ of Soor Sarovar Bird Sanctuary, Agra
and in compliance of the last order of the Hon’ble Tribunal

dated 07.01.2025 for the kind convenience of this Tribunal.

11. | state that everything stated above has been stated by me in

my official capacity on and derived from the official records
and | state that nothing material has been concealed

therefrom.

DEPONENT
VERIFICATION:
Verified at olncf<nen o this1 2™ day of February, 2025, that
- -
Q/"R e ﬁ?f{’a
i’f.{*v. ,, Motary ndia
Mg, H.Q.LW J \
F\“"- INU
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13

the contents of the above affidavit from paragraphs 1 to 10 are
believed to be true and correct to the best of my knowledge and

belief. No part of it is false and nothing material has been concealed

therefrom.

wrte

DEPONENT
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“15. Learned Counsel for the State, however, could not dispute with regard to prohibited
activities, within prohibited area of notified reserve Jorest/wildlife sanctuary or birds sanctuary or
within the prohibited eco sensitive zone thereof, cannot be allowed to be continued but in this
regard nothing has been placed on record. He said that he may be allowed time to place on record
said facts also.”
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